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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE AT CHENNAI 

 

APPLICATION NO. 1 OF 2021 (SZ) (SUO MOTU) 

 

Tribunal on its own motion 

Suo Motu proceedings        

… Applicant 

VERSUS 

Union of India and Ors. 

… Respondents 

 

MEMO FILED ON BEHALF OF THE 23RD RESPONDENT 

 

I am Advocate Vidyalakshmi, Standing Counsel for State Environmental 

Impact Assessment Authority, 19, Casa Major Road, Egmore, Chennai-600 

006. 

 

I state that I am filing this Memo along with the Joint Committee report as 

instructed by the 23rd Respondent herein. 

 

Brief Facts as follows: 

 

1. That the above case has been Suo Motu registered by this Hon’ble 

Tribunal on the basis of the news paper report published in Mathrubhumi 

newspaper, Edition, dated 03.10.2020 in O.A. No. 01 of 2021. 

 

2. That the matter came up for admission on 06.01.2021 before this  

Hon’ble Tribunal, Southern Zone, Chennai and this Hon’ble Tribunal 

constituted a joint committee  as SEIAA, Kerala as its nodal office and 

comprising the following officials and directed to inspect the area in question 

and submit a factual and action taken report:- 

 

(1) a Senior Officer from Ministry of Environment, Forests and 

Climate Change (MoEF & CC), Regional Office, Bangalore, 

 

(2) the Principal Secretary or a nominee deputed by him, not 

below the rank of Joint Secretary of Department of 

Environment, 

 

(3) the Principal Secretary or a nominee deputed by him, not 

below the rank of Joint Secretary of Department of Revenue and 

Disaster Management, 
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(4) The Principal Secretary or a nominee deputed by him of 

Department of Irrigation & Water Resources Department (WRD) 

 

(5) The Director, Directorate of Mining and Geology, 

Thiruvananthapuram, 

 

(6) a Senior Officer from the Kerala State Pollution Control 

Board (KSPCB) as designated by its Chairman,  

 

(7) The Principal Chief Conservator of Forest & Head of Forest 

Force (HoFF) or his nominee, not below  the  rank  of  Chief  

Conservator  of  Forest, State of Kerala and 

 

(8) a Senior Officer from State Environment Impact 

Assessment Authority, Kerala.  

 

3. That in compliance of the directions of this Hon’ble Tribunal, the joint 

committee is filing its report and it is annexed along with this Memo.  

 

Under the above circumstances, it is respectfully prayed that this Hon’ble 

Tribunal may be pleased to take on file the Joint Committee Report and pass 

further or other orders as this Hon’ble Tribunal may deem fit and proper in 

the circumstances of the case and thus render justice.  

 

Dated at Chennai on this 18th day of June, 2021 

 

 

 

COUNSEL FOR 23RD RESPONDENT 






































